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The Registrar of Companies. Pune forwarded the compounding application vide his letter
No.ROCP/STA/621Al:144 dated 2410212015 and the same has been keated as Company Application
No. 2241621A/CLB/MB/2015.

2. The undersigned. the then Presidi'r8 Otficer, of ersnvhile Company Larv Board had gone

through the applicalion and the repon subDittcd by fhe Registrar of Companies, Pune and also the
submissions made by the Authorised Representativc at the time of hearing and noted that application
for compounding of olteDce connnitted uDder SectioD 220 of thc Companies Act, 1956. merited
considemtion.

3. Accordingly, the offence committed under section 220 ofthe Companies Act, 1956 as stated
rnd explaincd above has been ordered on I7.05.2016 to be compounded agaiDst {he Conlpan) aDd ils
thrce Directors on palr)rent ofRs.2.00.000/- b) each.

4. Subscquently, vide Notilication No. A-4501l/14/2016-Ad. IV dated 01.06.2016, issued by
the MiDislr) of Corporate Affairs, New Delhi. the Central Governll)ent has constituted the National
Company Larv Tribunal and dissolved the erstwhile Conrpany La*' Board w.e.a 01.06.2016.

5. The applicants above naDlcd have relnitted dre lolal conpounding fees of Rs.8,00.0001 rith
lhe De\l) constituted otfice of the Naliorr.l Companl La* Tribunal, MuDbai Bench i.c. alier
dissolulion ofthe CoDpany La* Board.

6. IlaviDg regard lo the facts and circunrslances oflhe case. the offence con)mitted undcr section
220 ofthe Companies Act, 1956 b) the Conrpany aDd ils three Direclors nanred abovc, is hereby
compounded.

7. Thereforc, Rcgistrar of CoDlpanies, Mumbai is hereby direcled to lake further aclion as

pro!ided under section 62lA(l)(c)(d) ofthe Companies Act, I956.

Ordered Accorrlingll

Dated this S\r.\t _\\L,201+

B.S.\" PITAKASII KT]NIAR
Nlenrbcr (Judicial)
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